
3 3 Trtt-- tinier SEPTEMBER 14, 191 Rl 3 3

it TTiTT TT

iTmrp̂   i  ̂ H

r.ir ̂  ITHT ̂  ̂ I

i r ^  40 

ijr i r̂<TT.--,r   inpr ̂

2 i  rr.-iTrrr   ^

^̂ r  T.î  j r I 
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(vii) i\EEI)   RKDCE air are 
BEI EN  A artala and 
CaLC T  A.

SHRI A OV BIS AS (Tripra 
es I)     Mr.  ltptv-S)ca(r 
Sir,  I am drain the atceiili(n 
o thr Hose to tlie probelni o 
air lin bet een Tripra and the 
rest o the Contry. Recently, the 

Central overiirent has enhanced 
the air are rom .\artab to Cal
ctta  alon ith other parts o 
the co ntry.  No  the air are 
bet een Aartala and Calctta is 
Rs. 22 -

A e years bac, the rate as 
only Rs. 4and, ithin a short 
time, the rate is increased so rapidly

that it has bccomc nbearable or th 
people o Tripra  here 3 per 
ccnt o the poplation arc livin 
bcio  the p v̂erty line. Sir, yo 
no tlial Tripra is sitated in  , 
the remotest corner 01 the co ntry 
and air lin is the main means o 
transport ith the rest o India. 
The people have to depend pon 
tlie ail lin to < otside o the State 
or medical treatment and other 
prposes and air travel is essential 
and not a lxry to the xeople o 
Tripra. Ihe people o other parts 
o the co ntry can avail o tlve rail
ay and otlier m(xles o transport. 
Ri in the cise o Tripra, these 
acilitis are almost  absent.

In vci o the above, I re 
the overnraent to reconsider ihe 
decision and exempt the  rccent 
increase  in air are or Tripra 
and North Eastern Reitm and in
trodce a chea)er servicc bet een 
Aartala and (Calctta as it existed 
previosly.

I   demanci  tliat the Minister 
concerned  may mae a statement 
in the Hose alxmt the decision o 
the overnment as early as possil)le.

(ix) Startin  o M radabad, 
Delhi Express train rom
B\REILL at .00 A.M.
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SHRI KRISHXA CHANDRA 
HALDER : *

MR. DEPUTY-SPEAKER : This 
will not go oh record. I adjourn 
the House to meet again ?.t 2.05 P.M.

13.Q5 ^s.

The  Lok Sabha thtn adjoumid for 

lunch  till five  minutes past fourteen 

of  the Clock.

7Ty  Lok Sobha ritassfmbled after 

lunch  at ten minutes past Fourteen of

thi Clockm '  ul

[Mr. DeputY-Speaker in the Chair] J

STATUTORY  RESOLUTION 
F.E : DIS.APPROVAL OF THE 
INCOME-TAX (AMENDMENT) 

ORDINANCE 
AND

INCOME-T/VX  (SECOND 
(AMENDMENT) BlLL—ronld.

MR. DEPUTY-SPEAKER : Now 
the Statutory Rr,solution. Mr. Phool 
Chand Verniii. Wc are taking up 
items 7 and 8 together. The time 
allotted for both the items is one 
and  half hours.
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1903 (SAJCA) of Income Tax 386
& Itvcomc Tax (2nd Arndt.) Bill
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♦Not recorded. 
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